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FOITRTEENTH KERALA LEGISLATTVE ASSEMBLY

FOURTH SESSION

IULLETIN PART - II

March 14,2017

No:183

The Kerata Firrtrce Bill.20t7
Recom;etrdttion of the Goverdor

The Governor has made necessary recommetrdation undea Afiicle
207 (1) ofthe Constitution oflndia in respect ofthe above Bill.

V. K. Babu Prrkrrh,
Sccr€trry.


